
 239  Re.  Non-Recording

 {Mr  Speaker]
 unprecedented  influx  of  Bangladesh
 refugees  in  79  etc,  Members  have
 been  coming  forward  generously  with
 their  contribution

 Donations  received  from  the  Mem-
 bers  would  be  arranged  to  be  remit-
 ted  promptly  by  us  to  the  Prime
 Manister’s  Relief  Fund  and  ‘also  pub-
 lished  in  the  Bulletin  as  per  past
 Practice

 202  hrs
 RE  NON-RECORDING  OF  THE

 PROCEEDINGS

 SHR]  JYOTIRMOY  BOSU  (Dia-
 mond  Hartour)  I  have  written  to
 you  drawing  your  attention  to  certain
 observations  which  you  made  yester-
 day  You  stopped  the  recording  of
 proceedings  for  ten  minutes  when  I
 Was  on  my  legs  to  press  the  adjouin-
 ment  motion  that  I  had  tabled  and
 that  ha,  been  highhghted  in  the
 national  pres,  vciy  widely

 In  that  connection  I  would  lke  to
 draw  your  kind  attention  to  rule  379
 If  you  tell  the  Reporters  to  stop  re-
 cording  not  to  record  how  dg  you
 think  the  Secretary  shall  “cause  te
 b*  prepared  a  full  report  of  the  pro-
 ceedings  of  the  House  at  each  of  its
 sittings  and  shall  as  soon  as  practi-
 eable  publish  it  "|?

 Then  I  come  to  rule  380  That
 give,  you  a  clear  direction  It  says

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 which  are  defamatory  or  indecent  or
 unparlamentary  or  undignified,  he
 may,  in  his  discretion  order  that
 such  words  be  expunged  from  the
 proceedings  of  the  House”

 Now,  rule  38  says
 The  portion  of  the  proceedings

 of  the  House  so  expunged  shal]  be
 marked  by  asterisks  and  an  expla-
 natory  footnote  shall  ba  inserted
 an  the  proceedings  ag  follows
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 ‘Expunged  as  order  by  the
 Charr.'”

 Sir,  you  have  been  a  judge  and  you
 sre  8  person  sitting  in  a  very  res-
 onsible  position  You  kindly  guide
 us  in  thig  matter  Under  what
 authority,  under  what  specific  ule,
 ean  you  stop  the  recording  of  the  pro-
 ceedings?  I  would  only  hope  that
 vou  will  not  take  shelter  under  a
 blanket  rule  When  the  Government
 ig  trying  to  do  away  with  the  9705
 visions  of  imposing  Emergency,  2
 sincerely  hope  that  in  the  House  you
 will  not  take  recourse  to  the  blanket
 power  and  the  residuary  powe:  that
 you  enjoy  That  ts  not  a  thing  which
 should  be  resorted  to  Under  rule
 379  ~+you  cannot  ask  the  repoterg  to
 stop  recording  of  the  proceedings  You
 can  cypunge  from  tht  record  piovid-
 ed  I  infringe  the  provisions  contain-
 ed  in  rule  380  Rule  38]  has  also  to
 be  read  with  rule  380  Therefore,  I
 would  humbly  submit  that  your  ob-
 scryation  asking  the  reporters  not  to
 ‘ecord  and  the  action  taken  by  the
 icporters  unde:  your  direction  not
 *o  i.ccord  was  improper  and  outside
 vour  jurisdiction

 MR  SPEAKER  This  matter  has
 been  considered  by  the  House  earler
 at  teast  seven  times  The  decisims
 have  been  given  right  from  960  on-
 wards  The  decision  given  by  the
 Speaker  says

 ‘Rule  380  refers  to  what  a  mem-
 ber  says  when  he  its  legitimately

 !ealled  upon  to  speak,  when  he  has
 an  opportunity  to  speak  with  the
 vermission  of  the  Chair  tf,  how-
 ever  a  member  without  being
 called  upon  to  speak  continues  to
 speak  in  spite  of  the  Chair  asking
 him  to  resist  from  speaking,  the
 Chair  may  by  virtue  of  his  inherent
 powers,  delarce  that  the  speeach
 will  not  form  part  of  the  recdrd
 and  order  its  expunction  from  the
 proceedings"
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 There  are  seven  such  rulings  given
 earler  The  orders  have  been  given
 by  the  previous  Speakers  not  to  re-
 cord  at  all  I  am  only  following  the
 past  practice  Nothing  more.

 SHRI  JYOTIRMOY  BOSU  If  this
 4s  the  force  that  you  are  trying  to
 inject  into  it,  why  was  It  not  placed
 before  the  Rules  Committee?  Why
 ‘was  it  not  incorporated  in  the  Rules
 of  Procedure  &  Conduct  of  Business
 yn  Lok  Sabha?  What  does  rule  380
 say?

 MR  SPEAKER  You  are  again  and
 again  repeating

 SHRI  JYOTIRMOY  BOSU  Iam
 not  repealing  You  cannot  give  a
 convenient  interpretation  to  the  rulcs
 Rule  380  clearly  says

 “If  the  Speaker  is  of  opiniod
 that  word;  have  been  used  in
 debate  which  are  defamatory  or  in-
 decent  ०  unparhamentary  o,  un-
 dignified

 bs

 Where  do-s  it  say  ‘when  a  mem-
 bet  has  been  called  upon  to  speak  ?
 Let  there  not  be  a  convenient  inter-
 pretation  of  the  rules

 MR  SPEAKER  I  am  noj  allow-
 ing  any  debate  on  my  Juling

 PROF  P  G  MAVALANKAR
 (Gandhi  Nagar)  Su,  you  have  given
 your  reply  to  Mr  Jyotirmoy  Bosu’s
 point  You  have  said  that  there  have
 been  precedents  in  the  past  and  the
 rulings  have  been  given  by  the  pre-
 vious  Speakers  from  7900  onward»
 I  want  to  get  your  guidance  for  the
 future  I  want  to  know  whether
 whatever  has  happened  in  the  past
 an  terms  of  the  precedents,  as  sup-
 ported  by  seven  rulings  given  by  the
 previous  Speakers  from  960  onwards,
 fhas  been  backed  by  any  rules  If
 that  has  been  backed  by  the  rules,
 kindly  tell  us  what  those  rules  are
 fit  the  absence  of  the  rules,  if  it  is
 fbecause  of  the  inherent  powers  of  the
 Chair

 MR,  SPEAKER  That  is  what  the
 ruling  says

 PROF  P  G  MAVALANKAR:
 My  submission  is  that  if  there  ere  no
 Tules  to  govern  this  ang  if  this  has
 been  done  by  the  Chair  under  its  wns
 herent  powers,  would  you  not  consider
 Sending  this  matter  to  the  Rules  Com-
 mittee  for  further  clarification?

 MR  SPEAKER  We  will  consider

 PROF  P  G  MAVALANKAR.
 Secondly,  I  find  that,  to  Mr  Boau’s
 point  raised  yesterday,  the  press  has
 Biven  a  wide  coverage  I  want  to
 have  your  guidance  on  this  When
 you  as  Speaker  say  that  a  particular
 thing  is  off  the  record,  that  means
 that  it  does  not  come  in  the  debate  at
 all  I  want  to  know  how  it  can  come
 in  newspapers

 MR  SPEAKER  The  papers  cannut
 publish  it  If  anv  paper  has  publish-
 ed,  you  may  invitt  our  attention  ta
 it  and  I  shall  see  what  can  be  done

 SHRI  MOHD  SHAFI  QURESHI
 (Anantnag)  I  am  not  questioning
 your  ruling,  Sir  Rule  35]  referes  ६०७
 the  mode  of  addressing  the  Chair.
 Unde:  rule  356  you  can  give  your
 direction  if  you  find  that  the  speech
 is  irrelevant  But  ycsterday  you  said
 that  whatever  you  say  would  not  be
 on  record  When  a  Member  is  sp@ax-
 ing  you  ale  giving  certain  directions
 to  him  that  jt  is  irrelevant,  it  will
 not  go  on  record

 MR  SPEAKER  No  What  I  said
 was  that  he  hag  not  been  allowed  to
 speak  and  thereafter  any  debate  on
 that

 SHRI  MOHD  SHAFI  QURESHI
 You  have  said  that  whatever  you  say
 will  not  be  on  record

 MR  SPEAKER  Otherwise,  there  5
 an  implication

 SHRI  MOHD  SHAFI  QURESHI
 You  cannot  say  to  yourself  that  you
 are  irrelevant

 MR,  SPEAKER.  I  have  got  yester-
 dsy’s  Tecérd  here  ‘You  can  check  up.
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 SHRI  K.  LAKKAPPA  (Tumkur):
 I  do  agree  and  I  quite  appreciate
 your  decision.  But  I  would  like  to
 make  an  appeal  to  you  and  that  is,
 such  a  harsh  rule  may  not  be  used
 against  the  Members  every  time.
 Sometimes  you  may  use  your  dis-
 cretion  and  allow  whenever  an  im-
 portant  issue  is  to  be  rfised;  you  can
 see  the  gravity  of  the  situation  and
 allow  us  to  raise,  whenever  it  is  justi-

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  have  given  notice  under  rule
 222  about  question  of  privilege  against
 the  Home  Minister....

 MR.  SPEAKER:  I  could  not  go
 through  the  matter,

 SHRI  JYOTIRMOY  BOSU:  This  is
 a  thing  which  has  been  agitating  the
 minds  of  the  peoble.  Persons  seeking
 jobs  from  only  two  States  in  the
 country  have  to  undrego  8  special
 verification.  The  matter  came  to  light
 ten  days  ago  and  you  have  not  been
 able  to  obtain  information...

 MR.  SPEAKER.
 information.

 I  have  obtained

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Shyamnandan  Mishra  wants  to  raise
 something,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusara!):  This  is  on  the  point
 raised  by  the  hon,  Member,  Mr.
 Jyotirmoy  Bosu,  earlier....

 MR,  SPEAKER:
 raise  it  again....

 You  want  to

 SHRI  SHYAMNANDAN  MISHRA:
 I  did  not  have  the  opportunity  at  that
 time.  That  is  a  very  important  point
 on  which  I  want  to  make  my  obser-
 vations.  You  were  pleased  to  refer
 to  some  of  the  rulings  of  the  hon.
 Speakers  in  the  past.  The  point  is

 that  those  rulings  have  not  been  In-
 corporated  in  the  form  of  rules.  So,
 they  do  not  have  the  same  validity  ar
 the  rules,  Now,  the  point  that  १
 would  like  to  make  is  this,  The
 power  of  expunction  cannot  be  used
 as  a  disciplinary  measure.  You  ore
 seeking  to  use  the  power  of  expunc-
 tion  as  a  disciplinary  measure,  If  any
 Member  behaves  in  a  disorderly
 fashion,  then  there  are  particular
 rules  regulating  the  behaviour  of  that
 Member  and  the  rules  are  373  and  374.
 If  those  rules  are  not  set  in  motion
 and  course  is  taken  to  another  rule,  it
 45  not  a  proper  course  to  take,  What
 you  have  been  trying  to  do  in  this
 House  is—with  all  due  respect  to  you,
 IT  say—you  have  been  trying  to  use
 your  power  of  expunction  for  making
 an  hon.  Member  behave  in  the  man-
 ner  in  which  you  would  hke  him  to
 behave.  That  should  not  be  done,  It
 must  be  made  very  clear  that  the
 power  of  expunction  relates  only  to
 unparliamentary  words  ang  expres-
 sions,  The  power  of  expunction  does
 not  relate  to  disorderly  behaviour  of
 a  Member.  Therefore,  if  you  want
 to  sort  out  this  matter,  this  matter
 can  well  be  sorted  out  in  the  Rules
 Committee  and  so  on.  You  may  hold
 your  ruling  on  this  point  in  abeyance
 because  otherwise  this  will  form  part
 of  the  rulings  again  in  future  and
 we  may  have  to  struggle  at  the  hands
 of  the  Chair,

 SHRI  C  M.  STEPHEN  (Idukki):
 It  is  not  that  the  matter  is  not  covered
 by  rules....

 MR.  SPEAKER:  I  have  not  given
 any  ruling  on  this.  No  more  sub-
 missions.


